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PAPERS LAID ON THE TABLE

Annual Report of the Indian Telephone 
Industries, Ltd., Bangalore

THE MINISTER OF COMMUNICA-
TION (SHRI H. N. BAHUGUN \)  : i beg 
to lay on the Table & copy of the Annual 
Report (Hindi and English versions) of the 
Indian Telephone Industries Limited, 
Bangalore, for the year 1970-71 along with 
the Audited Accounts and the comments of 
the Comptroller and Auditor G“-neral 
thereon, under sub-section (1) of section 
619A of the Companies Act, 1956. [Placed 
in Librarv. See No LT—1407/72]

Punjab Sales Tax (Arndt) Act, Punjab 
£ntertainmebte Duty (Arndt.) Act, etc.

THE MINISTER OF STATE IN THK 
MINISTRY OP FINANCE (SHRI K R, 
GANESH) : I beg to lay *m the Table a

copy each of the following President's Acts 
(Hindi and English versions) under sub* 
section (3) of section 3 o f the Punjab State 
Legislature (Delegation of Powers) Act, 
1971 :—

(1) The Punjab General Sales Tax 
(Amendment) Act 1971 (Preti- 
dent's Act No. 21 of 1971) 
published in Gazette of India 
dated the 22nd December, 1971.

(2) The Punjab Entertainments Duty 
(Amenement) Act, 1971 (President's 
Act No. 22 of 1971) published in 
Gazette of India dated the 22nd 
December, 1971.

(3) The Punjab Passengers and Goods 
Taxation (Amendment) Act, 1971 
(President’s Act No. 23 of 1971) 
published in Gazette of India 
dated the 22nd December, 1971.

(4) The Indian Stamp (Punjab 
Amendment) Act, 1971 (President's 
Act No. 24 of 1971) published in 
in Gazette of India dated the 22nd 
December, 1971, [Placed in Library 
See No. LT—1408/72]

Ad j u d ic a t i o n  P r o c e e d in g  a n d  A p p e a l  
(A m e n d m e n t ) R u l e s , a n d  N o t i f i c a t io n s

u n d e r  A l l -In d j a  Se r v ic e s  A c t , e t c .

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : I beg to 
lay on the Table—

(1) A copy of the Adjudication 
Proceedings and Appeal (Amend-
ment) Rules, 1971 (Hindi and 
English Versions) published in 
Notification No. S. O 538 ̂  in 
Gazette of India dated the 11th 
December, P71, under sub-section
(3) of section 27 of the Foreign 
Exchange Regulation Act, J047. 
[Placed in Library. See No. LT—- 
14W/72]

(2) (a) A copy cachof the jfetfMng 
Notifications (Hindi and English 
versions) under sub-section (2) of 
section 3 of the All India Services 
Act, 1951

(i) Ths Indian Administrative 
Service (Appointment by 
Promotion) Second Amend* 
ment Regulations, 1971, 
published in Notification


